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facility to the employees and their dependents of
University Grants Commission on the same terms as
available to the Central Govt. employees. The wife
of the applicant is a patient of acute Asthma fTor

which she has been taking treatment. Accordingly, the

claim of Ks.3110/- incurred on the treatment of the

wife of the applicant was made and the same was paid
to the applicant vide letter dated 10.5.2000 (Annexure
a/3). However, subsequent reimbursement claims macdie
as  per aAnnexures A/4, A/5, A6 and A/7, the same have
not been reimbursed. By impugned letter dated

249 5.2002, the applicant has been informed that the

emplovees, who were CPF beneficiaries, are not
eligible for re-imbursement of medical claim.
However, the University Grants Commission has

requested the Ministry of Human Resource Development

that the retired emplovees who were beneficiary of CPF

may also be permitted to claim the medical
re-imbursemaent. The reply from the Ministry is still
awaited. In case, it is approved by the Ministry of
Human Resource Development, the reimbursement «of

medical claims with retrospective effect to the
applicant will be considered as per the respondent

Mo .2,

2 (a). The learned counsel of the applicant
invited attention to provisions contained in the
University Grants Commission (Supplementary Terms &
conditions of Services of Employees) Regulations, 1967

(Annexure R-1) which provides as follows:~
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", MEDICAL FACILITIES FOR EMPLOYMENTS:

Emplovees of the Commission and
maembers of their families shall be
entitled to such medical aid as 1is
admissible to Central Civil Servants of
similar categories 1in Delhi and New
Delhi. All employees of the Commission
shall thus be members of the C.G.H.S.8.
af the Central Government and shall pay
such contribution as is required under
that scheme."”

3. It was further pointed by the learned
counsel that Ministry of Health and Family Welfare OM

dated 21.1.1991 provides as under:~

3. Pensioners/Family Pensioners

Fligibility.~ Aall Central Government
pensioners/family pensioners {except
Railways/armed Forces pensioners/family

pensioners) including those who retired with
Contributory Provident Fund Benefits, who
were eligible for availing Central Government
Health Scheme facilities while in service are
eligible for availing CGHS facilities after
retirement irrespective of whether they were
or were not availing CGHS facilities while in
service. It is not necessary that these
pensioners/family pensioners should be living
in the areas covered under the CGH Scheme.

Registration.~ The pensioners/family
pensioners have thee option to get their
names registered with any of the dispensaries
in the above-mentioned cities. They should
make an application in the prescribed pro
forma to the additional Director, CGHS
concerned stationed in the above cities who
will issue CGHS Identity card.”

4. fccording to the learned counsel, the
above-mentioned provision clearly indicates that even
contributory provident fund beneficiaries are entitled
ta medical expenses reimbursement. Therefore, a
direction be issued to the respondents accordingly.

5. The respondent No.2 has opposed the

present Original Application for the time being. it
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{4)
was pointed out by the learned counsel that only foew
amployees opted for contributory provident fund
scheme, the University Grants Commission is trying to
help them and has recommended their cases for
consideration and approval of the Ministry of Human
Raesource Development (Respondent No.l). In  this
connection, he has specifically referred to the
correspondence dated 21/23%.5.2003 (Annexure R/14)
addressed to Director, Department of Secondary &
Migher Education, Ministry of Human Resource

Development, Shastri Bhawan, New Delhi, which reads as

under -

"Kindly refer to YOour letter
No.F.4~1/2002-U.1 dated 31L.7.2002 (copy
anclosed) regarding reimbursement of
madical expenses to Shri R.M. Roy ,
Ex-Section Officer of UGC and to invite
vour attention to this office letter of
even number dated 3.5.2002 (copy enclosed
for ready reference) vide which this office
had sought the approval of the Ministry of
Human Resource Development for medical
reimbursement facility to non-pensioners of
UGC i.e. the retired emplovees who were
CPF optees during their service period. As
stated earlier that there are hardly 4-%
such persons and Shri R.M. Roy, Ex-Section
Officer is one of them.

Since the application of Shri R.M.
Roy, Ex~Section Officer related to
reimbursement of his medical expenses is
forwarded now by the Ministry of Human
Resource Development for appropriate action
vide 1letter referred to above, vou are,
therefore, requested to oclarify whether
this office can reimburse the medical
expenses to Shri R.M. Roy and other
non~pensioners i.e. to those retired
emplovees who were CPF optees during their
service, by treating vour letter dated 3lst
July, 2002 referred to above as “APPROvVAL’
in the matter.”

& The learned counsel informs that before

the decision is taken to seek approval of the
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Ministry, the payment were being made to the applicant
ewven though he was a CPF beneficiaries. According to
the learned counsel, the rules relating to Central
Gavt. employees do not automatically apply to the
employees of University Grants Commission. There has
to be specific adoption of those rules. In this case
since a reference has been made the payments cannot be

released pending approval of the Ministry.

7. after hearing the learned counsel of both
the parties and after perusal of the records, it is
seen that the notice of this OA was Iissued to
respondent NO.L1, i.e., secretary, Department of

Education, Ministry of Human Resource Development,

Gavt. of India, Shastri Bhawan, Rajendra Prasad Road,

New Delhi. In spite of service, no representation was.

made by the respondent NO.l. Therefore, by order
dated 24.3.2004 fresh DASTI notice was issued which
has been served on respondent NMO.1 on 12.4.2004 as per
report of Respondent MNo.2Z. However, no appearance has
been put in by respondent No.l. Therefore, it 1is
presumed that respondent no.l is no longer interested
nn  advancing his points of view sofar as this 0A is
concerned. in the circumstances, counsel of the
applicant as well as respondent No.2 were heard and

this case is being disposed of accordingly.

3. Without going deep into the controvarsy,
it is apparent that the applicant had made certain
medical reimbursement claims which were paid to him on

11.5.2000. similar claims have been withheld by the
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respondent No.2 on the ground that the matter has been
sent to the respondent No.l for their approval on
16.6.2000. In the opinion of this Tribunal, there is
no change in the facts and circumstances of the case
sofar as the applicant and respondent No.2 are
concerned. Merely because a reference has been made
to respondent No.l for approval, it cannot be presumed
that there 1is prohibition in making payment to the
applicant after making of a reference on 16.6.2000.
M= a matter of fact, there is no specific prohibition
from respondent No.l to respondent No.2 for not making
such payment. Considering this aspect of the matter,
it is directed that respondent No.2Z will continue
making payment to the applicant as per the practice
followed before making such a reference. The pending
claims should be reimbursed as in the past within two
months from the date of receipt of a copy of this

arder.

P In the result, this 0A is allowed without
any order as to costs.
(R.K. UPABHYAYA)
ADMINISTRATIVE MEMBER
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